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CORAM

Hon'ble Shri‘B.C. Mattiur, Vice-Chairman.

‘These applications have been flled under Sectlon 19 of the
Admlmstrauve Tribunals Act 1985, by che apphcants agamst their
transfer from Dlesel Shed, Rosa, Northern Raxlway, to Lucknow

2. The brief facts of the’ case are that the apphcants have

been working as Diesel Khalasx Helpers/Dxesel Mechamcal Fltters/‘

'Dlesel Electric Fltters at the Rosa Diesel Shed under the Moradabad

Division of the Northern Rallway, ‘but as the General Manager,
Northern Rallway, took a decision to close down the Dlesel Sub Shed
at Rosa, the employees, including the applicants, were given the
option to get themselves transferred to Lucknov_v or Mughal Sarai
Diesel Sheds which became necessary as the Rosa Diesel Shed being
closed, there would be no work for the applicants there. The appli-
cants gave their option for going»to Lueknow, but some of their

colléagues were retained .at Rosa by changing their categories.




'Accordlng to the apphcants, he transfer order is: agamst the gmde- B

lines 1sse"[l by the Rallways masmuch as the transfers cannot be made -

from ‘ome DlVlSlOl’l to another and that the transfer should not .be .

made durmg the mxd sessnon ot‘ chrldren s educatlon.

.3 ' The learned counsel for the apphcants states that_y -'sinoe_i'
‘the apphcants have glven thelr optlon ‘to go. to Lucknow, “they are"f-
not ob]ectlng to the transfer ‘as such but they only seek some tlmeﬁv
.so that thelr chlldrens educatron doa not suffer. They would be :

quite w1llmg to go to Lucknow -in. the begmmng of June, 1989 as .

the educatlonal mstltutlons at Rosa wrll close only towards the end

-of May, 1989 and therefore, they seek the stay of the transfer orders

till the end of May, 1989

-4, The learned counsel for the respondents pomted out that

no gurdelmes have been VIOlated masmuch as the apphcants themselves '

‘have given their optlon to go to Lucknow.' In fact, some of the '

apphcants were earher working in Lucknow DlVlSlOl‘l. The c1rcum—

' stances. ‘upder which these transfers have become necessary are

unusual as the Diesel Shed at Rosa has been closed down and there

‘is no work there for' the’ apphcants.

5. R fmd that there is no legal pornt mvolved. ";I;he guidelines -

are issued for normal transfers and not when a Dlesel Shed is closed

‘down. - The closing down of the Dlesel Shed at Rosa has not been‘

que’stioned by the applicants. As such the orders of - transfer cannot

be.. quashed or stayed. The difficulty of the apphcants may, however,'

be genuine and the respondents may consrder the case: of the appll-

cants on the merit of each ‘case.. lt appears that the DRM 1ssued

.a letter to Loco Foreman, Rosa, on 3.11.1988' in the case of. one
Rajender Nath Pandey, ‘Diesel Electrlc Khalasi, that he should be

taken back on duty at Rosa and that no other employee may be

sent from Rosa to Lucknow until further orders. It is purely-an

administrative matter to be decided by the respondents, but it i§
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true that shifting the famlhes in the mrd session of the chlldren‘ .

educauon would create problems for the apphcants wherever the‘_
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chnldren are, studymg at Rosa. It ls, therefore,_dxrected that the' )
'famlhes of the apphcants should be allowed to hve m the rarlway:'_ x
quarters at Rosa till the end of May, 1989 as a specral case wherever
the educanon of the children is mvolved. The apphcanons are. there—'

.‘fore, dlsposed of accordmgly There w111 be no, order as to costs
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(B.C. Mathur)
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